IlT THE CEMNTFAL ADMINISTPATIVE TRIRDIIAL, JAIPUR T ENCH, JAIPUR
C.P.No.170/95 Datce of order: 18.9.19%96
M.A.No.220/96 : N - | .
Ram Sahai : Petit}oner
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Shri M.Ravindran, _ :. Respondencs
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BomhAY & Ors.
Mr.P.V.Calla : Counael for pebitioner

Mr.Manish Bhandari : Counssl fov respondants.
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CORAM:

Hon'ble Mr.0.P.fharma, Admniniztrative Mamber

PEF HON'BLE MF,O,P.SHAPMA, ADMINISTPATIVE MEMEEF.

Thiz Conicempi Pztition has been filed by Shri Fam Sahai,
praying therein  that the respondentsa should ke called
v should not 'é puul-le
failure to inmplement  the order of the Tribunal passed on

28.2.1995 in OJA No.@d50/94, Alladdin & ¢

hezen complizd with, cﬂlwp- with rigard to regulavisation of the

applicant in Kota Divisgion. The learnsd cowunsel for the’

regularisation has hezn conzidzrzd and ordera shzll be izsued

in due courzs, as per the senicvity pozition.

wvhich the petitioner worksd in Ajmer Divizion haz not been paid



to him z¢ far. However, thiz matter had not heen agitzted in

the O.A and it do=s not avize in the present Contempt Petition.

Therefore, no Jdivection can be iszanzd by the Tribunal in this
4. In view of the peogition ataied in para 2, above, this
Contempt FPetition has become infructucuzs and ic iz, thers
dizmizzed. Notices izauszd ars discharged.

5. M.2 1g.220/96 has bheen filad by the Union of India and
other official vezpondznts in C.F 10.170/95 zezzling extensgion
28.3.95 in Q.A No..g50/¢9d, Sincs the z2aid Contempt Psetiticon has
bzen dismisszd a2 having becomsz infructuous, ths Mizc.

s

Applicacion has alse now becoms  infructuous. Th
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